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Gangman working in the office of Senior Engineer
Permanent Way (SRIWP)
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| ’ ORDER (Oral)
|
! . The applicant joined as Casual Labour in 1975 and
l / ~
? LV%Q}) ‘was regularised as Khalasi on 17.4.1980. Thereafter he
' il : . )
ff%’ &x/ was empaneled as Gangman w.e.f. 1.4.1984. He states

that he has through out been working as Welder and has

the technical qualification of welder and is eligible for

promotion as skilled artisan, welderbuf the respondents
a rFl ’ '
wrongly have besn denied his promotion giving preference

to his juniors.

\
2. The respondents in the reply have raised a

preliminary objection that the OA is not maintainable as

the appiioaht is working as Gangman in the office of

Senior Engineer, PWI, Muradabad does not come within the
o~

P : territorial jurisdiction of the Principal Bench. On
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merits they say that the_applicént has a Gangman is not

eligible for promotion as Welder. According to the

- respondents, the applicant is cligible for promotion as

Kei Man and Mate and wéuld be considered for the same as
per Rules. I have heard the counsel. Shri K.K.Patel,
the learned .counsel for the applicant submits that since

the respondents have not complied with the Rules framed

by the Railway Bbardf in regard to the promotions, the
Principal Bench has jurisdiction in the matter. I am
unable to agree with -this view. The applicant is

aggrieved by an order issued by Assistant Executive
\
Engineer,. Northern Railway, Muradabad. If the argument
of thé applicant wguld be accepted the Principal Bench
would have jurisdiction in all service matters pertaining
to the Central . Government since in’most cases the basic
Recruitment Rules are framed and notified by the Central
ministries from Delhi. More ove;tpo application has been
moved under Section 25 of the CAT Act, read with Rule 6
of the CAT (Procedure) Rules,/the objection raised by the
respondents is to be: valid. Accordingly the QA is

o =

dismissed as not maintainable.
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